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(v) PLACING OP INTERIM R:i!P·ORT OJI 

SHAH COMMISSION OF INQUIRY DBFORM 

PARLIAMENT 

SHRI HARI VISHNU KAMATH 
(Hoshangabad): Mr. Speaker, by your 
leave, I proceed to make the following 
statement on the Interim Report submitted 
by the Shah Comm+>sion of Inquiry. 

The Shah Commission of Inquiry is 
reported to have submitted an interim 
report ovel" two months ago. In view 
of the fact that the Commission's terms 
of reference are of great public interest 
and of considerable importance for the 
future of democracy in India, it is impera~ 
tive that the: interim report, together 
with the memorandum regal"ding the 
action taken, or proposed to be taken 
thereon by Government, should be laid 
on the Table of the House without further 
delay. I hope and trwt that Government 
is fully alive to the nerro of the hour. 

May I aik whether these statemen" 
made under rule 377 are conveyed to 
the Ministriel? 

MR. SPEAKER: Beforehand. They 
are conveyed immediately and they 
are expected to, if they choose. to make 
a statement on that either today m' any 
other subsequent day. 

AN HON. MEMBER: They don', 
do it. 

MR. SPEAKER: I canno~ compd 
them. 


